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Penalty Imposed for Misuse on Premises 

118. SHRIATALBIHARI VAJPAYEE: 
SHRI R.L.P. VERMA: 

Will the Minister of WORKS AND HOU-
SING be pleased to refer to reply given to 
USQ No. 3773 on 2 August, 1982 regarding 
penalty imposed for misuse of premises and 
state : 

(a) the formula used by DDA for cal-
culation of penalty of misuse on house 
owners and how it differs from the formula 
used by L. and D.O. as stated in reply given 
to USQ No. 2424 on 8 March 1982 ; 

(b) the reasons why the L. and D.O. 
does not give the concession of charging 25 
per cent penalty as is done by r>DA if'the 
Lessee initiates legal proceedings against 
ten nt for eviction ; 

(c) whether the DDA launches prose-
cution for non-conforming use even after it 
bas levied penalty for misuse ; and 

(d) whether the DDA launches prosecQ" 
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tion for non-conforming use against the pre-
mises on which misuse charges are imposed 
by L. and D.O. and whether the L and DO 
informs the DDA of misuse, non-conform-
ing use detected by its office, if not, the rea-
sons therefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI MOHAMMED USMAN ARIF): 
(a) to (d). The information is being collec-
ted and will be laid on the Table of the 
Sabha. 

Implementation of Recommendations of. 
National Flood Commission 

119. SHRI ATAL BIHARI VAJ-
PAYEE: 
SHRI SURAJ BHAN : 

Will the Minister of IRRIGATION be 
pleased to state : 

(a) whether it is a fact that the National 
Flood Commission submitted to Govern-
ment 207 recommendations in March 1980 
for controlling damages from floods and 
after two inter-Ministry Committees proces-
sed them, guidelines and implementation 
instructions for 202 recommendations were 
issued to States and Central Government 
departments agencies in September, 1981 ; 
and 

(b) what is the State-wise progress in this 
regard and tqp headway made by Central 
Government departments / agencies ? 

THE MINISTER OF STATE OF THE 
MINISTRY 0 IRRIGATION (SHRI 
RAM NIWAS MIRDHA) : (a) Ye$, Sir. 

(b) On majority of recommendatidns, 
the action is primarily to be initiated by the 
State Governments as ftood contro] is a 
State subject. Implementation of recommen-
dations is also being pursued with the State 
Governments through the States Irrigation 
Ministers' Conference. During the last 
Conference held at Madras in December 
1982, it was resolved that the State Govern-
ments and the Central agencies would draw 
up proifamme for expeditious implementa-

tion of the recommendation and seftd 
periodical reports to the Centre. The States 
of Andhra Pradesh, Madhya Pradesh, Tamil 
Nadu and Uttar Pradesh have sent reports 
on the action initiated by them. 

Central Water Commis ion and Ganga 
Flood Control Commission have also initiat. 
ed action in implementing the relevant 
recommendations, patticularly in the follow. 
ing field: 

(ii) Flood plain zoning, 

(li) Flood forecasting and warning, 

(iii) Flood risk mapping; 

(iv) Use of remote sensing techniques for 
flood damage assessment, 

(v) Evaluation of selected flood control 
projects, 

(vi) Identification of Research Programme, 

(vii) Creation of data bank, 

(viii) Application of mathematical modell-
ing for flood forecasting, and • 

(ix) Preparation of Comprehensive Master 
Plan for flood control. 
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